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(Delivered by Hon’ble Mr. R.S. Jain, Member-J)

At the very outset, learned counsel for the applicant has submitted that the OA has

become infructuous and it can be dismissed as such.

2. In view of the averments made by the learned counsel for the applicant, above, the

OA has now become infructuous and it deserves to be dismissed and is dismissed

accordingly.
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